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The Committee has also recommended— 

(1) that the lunch recess should be 
curtailed by half-an-hour, i.e., it should be 
from 1.00 to 2.00 p.m. 

(2) that the House should sit every day 
till 6.00 P.M. 

(3) that Friday, March 8 allocated for 
Private Members' business should be 
allocated for Government business; and 

(4) that the House should also sit on 
Saturday, March 23 for the transaction of 
Government business. 

THE BUDGET (RAILWAYS)—1968- 
69—GENERAL DISCUSSION—conti 

nued
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"It was discriminatory and violative of 
Article 14 oi and 16 (1) of the 
Constitution." 

maly in pay structures, remediable only by 
a Pay Commission appointed by 
Parliament, and that they (the authorities) 
were helpless, which meant that the 
discrimination had to be suffered (by the 
affected employees). 

"The authorities may not nonchalantly 

term it an anomaly and get away with 
discrimination". 

"It is strange that they, being in a 

superior cadre, should seek reversion to the 
inferior cadre of commercial clerks, which 
only explains their deep frustration of their 
service conditions". 

  
Andhra High Court: 

"discriminatory and violative of Articles 
14 and 16 0f the Constitution." 

 
"It is indeed curious that such things 

should be happening like the employees of 
a superior cadre being paid less than those 
in the inferior cadre". 

"It is true" Mr. Justice Narasimhan 
remarked in his judgment "that the 
petitioners—a dozen Station Masters and of 
the new South Central Railway are getting 
less pay than those in the inferior cadre of 
commercial clerks (to which they had been 
originally recruited-— 

"He was unconvinced that this matter 
could be explained away by the Railway 
authorities as an ano- 

"The High Court was Of the view that 
the authorities could find appropriate ways 
of remedying the adverse effects caused to 
the petitioners by the implementation of 
the 'new deal'." 

 

 

"worse form of discrimination" 
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THE DEPUTY CHAIRMAN:     You have 
taken twenty minutes. 



 3757  °"atfec (namoays) [KAJYA   SABHA] 1968-69 3758.  

 

titwi D. THENGAKl: Three,    foui 
minutes more. 

SHRI A. D. MANI:   He is makinf very 
good points. 



3759   Budget {Railways) [7   MAR.  1968] 1968-69 3760 

 



3761 Budget (Railways) [RAJYA  SABHA] 1968-69 3762. 

 



3763    Budget {Railways) [7   MAR. 1968] 1968-69 3764 

 



3765   Budget (.Railways) [RAJYA     SABHA] 1968-69 3766 

 



3767    Budget    (Railways) [ 7   MAR.   1968 ] 1968-69 3768 

 



3769   Budget    (Railways) [RAJYA   SABHA] 1968-69 3770 

 



3771    Budget     (Railways) [ 7  MAR . 1968 ] 1968-69 3772 

 



3773   Bud0et    (KaiZways) [RAJYA SABHA] 1968-69 3774,. 

 



3775    Budget (Railways) [7 MAR. 1968] 1968-  69 3776 

 



3777  Budget   (Railways) [RAJYA -  SABHA] 1968-69 3778 

 



3779   Budget  {Railways) [7 MAR, 1968] 1968-69 3780  

 

THE VICE-CHAIRMAN (SHRl M. P. 
BHARGAVA): The House stands adjourned 
till 11.00 A.M. tomorrow. 

The House then adjourned at six 
of the clock till eleven of the clock 
on Friday, the 8th March, 1968. 

GMGIPND—LS   H—270  RS—11-10-68 —570. 


